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 This is an appeal filed by the Revenue

CIT(A), NFAC, Delhi dated  

18/10240676  for the assessment year 

2. Shri Gobardhan Sahoo,

S.C.Mohanty, Sr.

3. At the time of hearing, one Shri Gobardhan Sahoo, Advocate 
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 O R D E R 

an appeal filed by the Revenue against the order of the ld 

CIT(A), NFAC, Delhi dated  28.6.2024 in Appeal No.

for the assessment year 2018-19. 

Gobardhan Sahoo, ld AR appeared for the assessee and Shri 

S.C.Mohanty, Sr. DR appeared for the revenue.  

At the time of hearing, one Shri Gobardhan Sahoo, Advocate 

se Vakalatnama reads as follows: 
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 “  

 

4. The Vakalatama contains thumb impression, which is not supported 

by necessary affidavit.  The advocate appearing in the Court was not in 
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uniform and the Tribunal has refused to hear him.  A perusal of the order of 

the ld CIT(A) shows that the ld CIT(A) has admitted additional evidences 

and has not called for any remand report from the Assessing Officer and 

has blindly allowed the appeal of the assessee accepting the contention of 

the assessee without a speaking order.  This being so, as it is noticed that 

the evidences which were not before the AO has been considered by the ld 

CIT(A) and no remand report has also been called for from the Assessing 

Officer, the order of the ld CIT(A) is set aside and the issues are restored to 

the file of the AO for readjudication.  Liberty is granted to the assessee to 

produce all such evidences before the AO  as are required by him to support 

his claims.  In the absence of providing details and non-cooperation before 

the AO, liberty is granted to the Assessing Officer to draw adverse 

inference. 

5. In the result, appeal of the revenue stands partly allowed for 

statistical purposes.   

Order dictated and pronounced in the open court on 17/10/2024. 

 

 Sd/-      sd/- 
    (Manish Agarwal)      (George Mathan)                                    
ACCOUNTANT MEMBER                              JUDICIAL MEMBER                                   
                              
Cuttack;   Dated    17/10/2024 
B.K.Parida, SPS (OS) 
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  By order 
 
 

Sr.Pvt.Secretary 
  ITAT, Cuttack 
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